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~do hereby solemnly affirm and state as follows:

vB-Bl“ORE THE IIONOURABLE NATIONAL GREEN. TRIBUNAL SOUTHERN

- ZONE, CHENNAI
J -Original Application ‘No. 242/2020(SZ)
| ..A{liyafgkutty Q i | = .Petitibher :
Vs |
Union of India & Others

, 'R‘evs,pon‘de,nts ,

REPORT FILED BY THE 4™ RESPONDENT AS DIRECTED BY THE
HON BLE NATIONAL GREEN TRIBUNAL ON 12.8.2021

L, Simila Ram aged 48 years, D/o. K. Sasidharan, 1esxdmg at Thii'uananthapuram', o

1. T am the sttrxct Gcologlst Kollam and T have taken charge thh effect from

FN of 28.4.2021. 1 am tully authorized and competent to swear this Afﬁdavxt; N

in my officiating capacity. I am conversant with the facts of the case asi
disclosed ﬁom the relevant records.

. It is hu,mbly submltted that as per dlrectlon of Hon.ble Natxonal Green Tnbunal |
in judgment dated 12m August 9021 in OA No. 242 of 2070 to ascertain as to : x
whether the earth as well as rocks extracted from the area, which was supposed !
to be used. for other purpose of COHSHUCHOH and foundatmn is really reqmred

for that purpose, ‘and the quantum required f01 that purpose If‘ any excess -

»



@)

quantity éf earth an}d rock were excévat;ed,'-zissess the quantity of earth_ an:dfroc’:k,‘ -
were excavated and “realize the neceésaly royalty and environmental
compensation if any to be imposed after g1vmg opportumty to 7% respondent to
answer that aspect. Accordingly this 1espondcnt lnspccted the averred pr operty o
comprised in ‘Sy. No. 88/?2/30/49 88/22/30/40 in Edamon v1lla<>e Punalur
Taluk of Koﬂam District togethex with Assistant Engineer, LSGD Thenmala '
-Grama Panchaya‘t Ass1stant Engineer found it necessmy to take levels to ﬁnd,:

out whethez the quantity of earth and rock extracted was used for the purpose

of construction and foundation at the site. So after t'lkmc levels it was wported S
by the Asst. Engineer that the earth extracted was used the:e 'and from the
inspection it is also found that rock extracted has been used for buildi‘ng’ '
foundation. Report of LSGD Asst. Engineer submitted as ‘Exhibit -1. N'o-’ |
mineral is transported outside the area and used at the site 1tself There is no_
violation of Kerala Minor- Mmeral Conoessxcm Rules 2015, 1eoard1ng’

extraction of earth and rocks. So there was no requn‘eme_nt‘of realizing any

royalty.

3. Itis é;lso submitted that this respondent hascorﬁmmﬁcated with Staté Pollutior
Control Board regarding environmental compénsation'as POilutibn Control
Board is> tﬁe implementing authority, for Environment Protection Act and
received reply which is enclosed as (Exhibit 2). It clearly'mentioned that if
there is no violation of the matters specified in the jtidgment of the Hon.ble

National Green Tribunal, no.environmental compensation is applicable.



4.

i

)

It is further submitt_ed that there is no instance of imposing penalty aiéid :

,Envir‘onm_ental Compensation - for illegal emactxon Involved in this case "

Hence thls ofﬁce has issued Dealer’s License for processmg, stockmg_and‘
selling Granite Aggregates in the averred area.  The application for 'Dealerss -

Licence Wids~under process in this office. ‘After complying all direction in. the

' Judgmeni of Hon.ble National Gleen Tribunal and as the apphcant ploduced

consent to opezate M~sand unit from Polluuon Control Board, this off ice has "

issued transit passes also as per Dealer’s Llcencc 1ssued in the said area to one

- Mr. Kriyshn’.aKumar, Managmg Partner, Pume Sands & Aggregates Edamon

‘Punatur.

All the facts stated above are true fo the best of my I_(ndwledge, belief an,d%;: o

information.

GEOLOGIST(4" RESPONDENT).

Dated this the 13" Day of December 2021
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To

No. AE/LSGD/TML/2021/09

From

he Assistant Engineer
LSGD Section, '
‘ Thenmala Grama Panchayat.

The Secretary, | | | | e
‘Thenmala Grama Panchayat, ‘ '

Sir,

Sub - Thenmala Grama Panchayat - Land-DéVelopmenf - rem'oval.oi'"-‘SOil‘ and
rock —reg o

Ref: 1. Lt No. T2/6253/21 of Thenmala Grama Panchayat Secretary dated 3.9, 21, :
2. Letter No 1589/DOQ/S1/2021 of District Geologist dated 31 8.21 '

- As per reference (1) 2) 01ted above, inspected the site on 6.9. 21 where the.; .

 construction works of cmsher unit of Mr. Krishnakumar, Managmg Partner, ane Sand - -

Aggregates was undergoing. From the site inspection it ‘was revealed that for ,
construction of 01ushe1 unit, cutting and filling has been done In an average length of
60m and breadth of 110m. Therefore it is not possible to take initial levels at this stage.
By examining the topography of adjacent or adjoining properties it was found that the |
area is ‘having a slope from top to-bottom. On dctallcd study, it was revealed that the
construction site also has ‘the same sloping topography as adjacent or adjoining
properties. So ordinary earth quantity calculation was carried out by assuming the nntlal

levels of constr uction site same as the initial levels of adjommg properties and the present

level after cutting and filling as the: ﬁnal level. Thereby Ievels caIcuIatlon on the basis of

@



initial levels and final levels it was revealed that the quantity of ordinary earth excavated
is 2981.77M>  and the quantity used for filling is 3014.48M° . From the quantity |
calculation as per ieveis it is confirmed that, excavated soil is fully ‘used for filling at

proposed construction area. It is also reported that retaining walls, building foundations

are constructed by using rock.

- Yours faithfully, o
L Asst.Engineer; -
' THenmala R -
1492021

e [
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Inreply please refer to PCB/KO/NOC/] 20/2020 Date: 03.11.2021

From

The Environmental Engineer

; , | To . ’ ‘ e, 83/%

The Geologist

Department of Mining and Geology
District Office

Kollam

Sub: M/s. Prime Sands and Aggregates, Edamon P.O., Kollam - Environmenfalf
Compensation- reg |

Ref: 1) The Judgment of the Hon'ble NGT dated '12;08;2021 in O.A.No.242/2020
2) That office letter no. 1589/ DOQ/ 52/2020 dated 30.10.2021 '

y adam, ' , B
‘ \S“!M This has reference to the above. As per the Judgment of the Hon’ble NGT.
‘ \\»\ cited (1) above, the Geology Department and the Local Body were directed to
ascertain as to whether the earth as well as rock extracted from that area, which was
supposed to be used for the purpose of construction and foundation was really’
required for that purpose, the quantum required for that purpose and, if any, exccgs
quantity of earth and rock were excavated, then they were directed to assess the
excess quantity and take proper steps to realise the necessary royalty and
environment compensation (EC), if any, to be imposed after giving opportunity to.
the 7 respondent to answer that aspect. Vide that office letter'ci'tedv (2), no violation
of the above matters specified in the ‘]udgrr;ent of the Hon'ble NGT were reported. If
s0, no EC is applicable as per the same. This is for information and further necessary
action. '

Yours faithfully B

w

ENVIRONMENTAL ENGINEER




